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PETITION REGARDING POLLU-
TION OF HUSSAIN SAGAR LAKE.
HYDERABAD

MR. DEPUTY CHAIRMAN: Pre-

sentation of petition by Shrimati Roda
Mistry,

SHRIMATI RODA MISTRY (Andh-
ra Pradesh): Mr, Deputy Chairman.
Sir I rise to present a petition signed
by Shri Amar Nath Burman...

SHRI BHUPESH GUPTA (West
Bengal): Sir, I want to say something
on this.

MR, DEPUTY CHAIRMAN: First
let her finish.
SHRIMATI RODA MISTRY: ...and

fourteen otherg of Hyderabad regard-
ing pollution of Hussain Sagar Ilake
located in the city and matters con-
nected therewith,

SHRI BHUPESH GUPTA: Sir, 1
have one request to make. Whenever
we present a petition, my request,
through you, to the Petitions Com-
mittee is that the consideration of such
a petition should be expedited. Other-
wise, there is no point in making peti-
tions,

MR. DEPUTY CHAIRMAN:
Petitions Committee will keep
observations in view,

The
your

CALLING ATTENTION TO A MAT-
TER OF YURGENT PUBLIC
IMPORTANCE

The plight of refugess from West
Punjap sitting on gharna in Pakistan
territory neay Jammu because of
denial of Indian citizenship to them

SHRI LAL K, ADVANI (Gujarat):
Sir, 1 rise to call the attention of th2
Minister of State in the Ministry of

[12 MAR. 1981 ]

denial of citizenship
to West Punjub Refugees

Supply and Rehabilitation to the plight
of refugees form West Punjab who are
sitting on dharna in Pakistan territory
near Jammu because of denial of
citizenship to them—I would say that
lhe expression ‘Indian citizenship’ is
not correct; citizenship means Kash-
miri citizenship—in spite of 33 years
stay in India and the action taken by
the Government of India in this re-
gard.
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MR. DEPUTY CHAIRMAN: Here
also  you do not say ‘Indian’ Ail
right. The hon. Minister.

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND RE-
HABILITATION (SHRI P. K. THUN-
GON): Sir, the Government of India
in the Department of Rehabilitation
has not received any report from the
Government of Jammu and Kashmi:
about the reported ‘“Dharna”. The
Government of Jammu and Xashmir
had intimated some time back that the
number of persons who came over to
Jammu and Kashmir from West Pak-
istan is not known as no census for
thig purpose was ever conducted, This
matter has, however, appeared as a
news item in a section of newspapers
including the New Delhi Edition of
the Indian Express dated the 9th
March, 1981 in which the number of
West Pakistan displaced persons al-
legedly engaged in the “Dharna” is
stated to be 3000 The Government
of Jammu and Kashmir has also not
reported this matter officially so far to
us,

2. Ag regards the question of Indian
citizenship to the displaced persons
from West Pakistan who have settled
down in Jammu and Kashmir State
after the partition of the country in
1947 the Minister of State in the
Ministry of Home Affairs had in replv
to Unstarred Question No. 7040 in the
Lok Sabha stated on 6th August, 1980
that the persons of Indian origin who
had migrated in 1947 from the terri-
tories now included in Pakistan, were
deemed to be the citidens of India
under Article 6 of the Constitution of
India.
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SHR] LAL K. ADVANI: Sir, I am
sorry to note that the Minister has
not replied or given any explanation
as to what is happening on the
border, why it is happening and what
the Government of India’s stand is in
the regard. I am sure that the
attention would have been drawn
this morning to a statement formally
issued by the Chief | Minister of
Jammu and Kashmir, Mr. Sheikh
Abdullah, in which he has saig that
so far as the rehabilitation of these
displaced persons is concerned, it
was entirely the responsibility of the
Government of India and that the
State Government had, on compas-
sionate grounds, given the temporary
shelter, These are the words that he
has used though I am really surprised
at these words being used in relalion
to a section of the population that has
come to India in 1947. And Sir, most
of these are the Scheduled Caste peo-
ple, Harijans, from the districts of
Sialkot and Shakargarh in Pakistan.

Sir, at the outset T would like to
say that this matter should be looked
at as a human problem and from the
humanitarian angle. Let it not be-
come a hanging match between one
party and another or between the
State Government and the Central
Government., But at the same time
neither the State Government nor
the Ceniral Government can evade
issues or be unequivocal about what
their particular stand ijs.

So far as this particular dharna is
cancerned, it may have arisen
because of *he failure to rehabilitata
them. But the specific issue that
they have raised while going on the
dharna is that though they have been
living in Kashmir since 1947 for 33, 34
years now, they are not the citizens
of the Xashmir State. They have
the right to vote in electiong to
Parliament, but they do not have the
right to vote in elections to the State
Assembly or to the civic body. The
right to vote is one aspect which is a
political one, but what is more
directly relevant to their livelihood,
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to their living, to their existence, is
the right to hold property. They do
not have that right because they are
not citizens. Therefore, they do not
have property.

Sir, these persons who came from
Sialkot and Shakargarh, do not be-
long to the category to which a
person living in Delhi belongs, to
which a person living in Lucknow
belongs. Op that particular issue,
there can be a long debate, My own
view would be that there should be
no two classes of citizens., But
because of various circumstances,
because of international commitments

and all that, the other side may
argue that Kashmir has a special
status and that  therefore, the

Kashmir citizens are separate from
the Indian citizens. Mr. Om Mehta
is here. He would Dbe aware
of both the sides of the whole
debate. But I say that so far as these
persons are concerned who came
frem Pakistan, who had no residence
and who had no domicile in any part
of India outside Kashmir, when they
came they came and settled in
Jammu and Kashmir. [ see no reason
why even after 33 years they should
be denied the right of enjoying the
full citizenship rights as any other
who lives in Jammy and Kashmir.

Sir, in Jammyu and Kashmir there
are various categories of displaced
persons, various categories of refu-
gees. Some of them came from that
part of Kashmir which is now under
Pakistani occupation—Occupied Kash-
mir. In their case, very offen the
plea taken, as was taken when our
Petitions Committee went there, was
that it we were to grant them certain
rights. we would be, by implication,
abandoning our right to that part. We
will not be willing to do it.

Sir, my specific point in this regard
is that these problems of rehabilita-
tion, these problems of resettlement,
can be properly tackled only if we
know the dimensions of the problem.
Now, in this very stalement the
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Minister says that they do not know
how many they are. Angd depending
on the statement given by the State
Government, they say:

“The Jammu and Kashmir Gov-
ernment had intimated some time
back that the number of persons
who came over to Jammu and
Kashmir from West Pakistan is not
known as no census for lais pur-
pose was ever conducted.”

Now, this is hardly the way of run-
ning a Government, running the Re-
habilitation Ministry. How can you
run the Rehabilitation Ministry if you
accept a statement of this kind? It is
the responsibility of the Government
of India, particularly when the
Jammu and Kashmir Chief Minister
says that he holds it the responsi-
bility of the Government of India, to
rehabilitate  these  people. They
should know how many they are. My
first question is, in order to under-
stand the dimensions of the problem,
I would like to know how many dis-
placed persons are there who have
settled down in Jammy and Kashmir.
How many of them came from Occu-
pied Kashmir. How many of them
came ‘from other parts of Pakistan
right at the time of partition? How
many of them came after 1965 wor
19712 These are the various cate-
gories, Those who came after 1971
are the Chhamb refugees whom we
have to some extent rehabilitated.
Sir, T would like to quote from the
Petitions Committee Report which
makes this observation:

“It is 5 pity that where ag refu-
gees of 1965 and 1971 TIndo-Pak
conflicts have almost been re-
habititated . . .”

I think this is not correct, but then
the impression given to the Petitions
Committee was that so far as they

are concerned, they have been re-
habilitated.
“... the persons displaceq as
long back ag in 1947 are still

pleading their case for proper re-

\
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settlement. The displaced persous
of 1947 cannot, therefore, he blamed
for voicing their genuine grievances
which they have been suffering for
a long time. The problems oi
these displaced persons need
sympathetic consideration and call
for a humanitarian approach by alt
concerned, including the Central
Govesnment and the Government
of Jammu and Kashmir.”

Sir, this ig from the Petition Com-
mittee’s 62nd Report presented to this
House on the 13th June, 1980, that is,
caly last year. I would like to know
from the Minister what steps havz
been taken in pursuance of the re-
port given by this Committee, There
are very specific suggestions. For
example, there is the suggestionrs
which says:

“Since  these displaced persons
still feel insecure, and rightly so,
for fear cof being dispossessed of
their land, the Committee recom-
mends that the suggestion made by
the representatives of the Depari-
ment of Legal Affairs to the effect
that the evacuee land could be given
to the displaced persons on a term-
lease basis be considered and im-
plemented by the Department of
Rehabilitation in consultation with
the State Government.”

What has been done in pursuance of
this recommendation? This ig a very
specific recommendation because it
meets the sense of insecurity among
the displaced persons. I have seen a
report in which they have actually
made thig complaint, The refugees
said that the State Government,
while giving benefits to other refu-
gees belonging to Kashmir avea
occupied by Pakistan, left these
Pakistani refugees high and dry. This
is their complaint. Xurthermore, 1
have seen ancther point which says
in this Petitions Committee Report.
“It wag pointed out to the Commit-
tee that a colony had been construct-
ed at Rajouri for settling the
displaced persons, but instead of settl.
ing the displaced persons there the
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[Shri Lal K. Advani]
colony was allotted to the gtate Gov-
ernment officials. The Committee feels
that it ijg not a very happy situation
and that the resettlement colony
meant for the displaced persons should
be allotted to them only.’ These are
certain specific recommendations of
the Petitions Committee apart from
endorsing a brcad humanitarian
approach to the problem. 71 would
like to know what has been done in
pursuance of these recommendations.

Lastly I weould like to know from
the Government what its specific
stand is. I can understand that these
refugees can be given citizenship
rights only if the State Government
agiees But whether or not the
State Government agrees, what is the
Government of India’s stand? Does it
think it desirable, does it think in ail

fairness, does it think it necessary,
that these pecple should be given
citizenship rights? So far as the

broader aspect of the duel citizenship
is concerned, that can be discussed
separately on a different level. Sq far
as these specific recommendations
are concerned, I strongly hold that
they should be given full citizenship

rights not only of India but also
Jammy and Kashmip State.
THE MINISTER OF STATE 1IN

THE MINISTRY OF SUPPLY AND
REHABILITATION (SHRI BHAG-
WAT JHA AZAD): Sir, at the very
outset ¥ would say that I fully agree
with the honourable Member when
he emphasised, and he emphasiseq it
very strongly, that it is a humani-
tarian ground. OQur Yriends, who had
left their hearths and homes where
they had their origins for genera-
tions, and come to this side of the
country, are now facing trouble, and
it is our bounden duty to do all that
we can for them. The honourable
Member has raised very important
questions, particularly with regard
to what is happening just now to our
friends who, according to the press
reports, are there. The second one is
a wider question about the genera!l
refugee conditions, their resettlement
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in Jammyu and Kashmir, the repcrt
of the Petitions Committee, ctc.
There are various other reports also.
1 would like with your permission,
Sir, to say that on this second ques-
tion which is a wider one, lhere
should be another occasion to reply
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in detail on the points that he has
asked.
As regards the first part of the

Calling-Attention that he has raised,
it is true that they have not been
given the right of citizenship so far
as their voting in the Assembly
elections is concerned. They have
been given the right only for voting
in Parliamentary elections, We have
drawn attention of the State Gov-
ernment in the past. The reason
being given is that there is a sepa-
rate Constilution for the State of
Jammu and Kashmir and there is an
Act of 1954 under which they say
there are two important things under
which you can acquire the full citi-
zenship rights in the State. One is
under the Representation Act cne
should be a permanent resident of the
State meaning thereby that one should
have immovable property in the
State. The second is that one should
be there ten years before this Order
came into force. They judge these
cases on these {wo grounds, that
they were not there ten years before
the commencement of the Consti-
tution Order came intg force in 1954
and secondly, that they have no im-
movable property. If property is
there, as the honourable Member
said, those things are correct, but
they came there after 1947 from
Sialkot and Shakargarh in very dis-
tressed and difficult situation, They
settled on lands which were evacuee
property. Now the Government has
glven them not the right of legal
ownership but the right of possession
only. On these grounds they are
Saying that it is not possible to regard
them as full citizens and give them
the right. In the past it was taken
up with the Home Ministry ang they
replied that for all practical purposes
they are the full citizens of this
Country. This T have referred to in
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my reply. We shall again take up
this question with the State of Jammu
and Kashmir. As regards the census,
as the honourable Member hag said,
in 197% we got the information that
there were 2752 families. The
honourable Member asked for the
entire figure. 1 would say that in
this country, either in Jammu and
Kashmir State, either from West
Pakistan or from East Pakistan, as
they came, they came through camps
where they were registered; we gnt
their number fully registered. We
know how much we have spent. But
there are a large number of people
who came not through camps and
without registration. For them we
have no census. Therefore, in this
particular case we cannot answer the
wifier question the hon. Member has
raised. At present the situation is
what I have said.

SHRY LAL K. ADVANI: I am
aware of the legal problems and the
legal difficulties. What T was stress-
ing again and again is a different
thing. Is the Government of India of
the view that these people should be
given the citizenship right? I can
understand that this can happen only
with the consent of the State Gov-
ernment. But if it is the view of the
Government of India, then the situa-
tion becomes different, Or, hag the
Government of India ng view at all?
I have a view ang I have expressed
my view. I would like tg know the
view of the Government of India
regarding this.

MR. DEPUTY CHAIRMAN: The
Minister has expressed hijgs view.

SHRI LAL K. ADVANI: He ex-
plained the position and by jmplica-
tion he favours it. But I would like
to know it from him specifically.

SHRI BHAGWAT JHA AZAD: I
have already said that the Home
Minister in reply to Unstarred Ques-
tion No. 7040 in the Lok Sabha stated
on the 6th August 1980 that the per-
sons of Indian origin who hag mig-
rated in  1947—they hag also
migrated—from the terrifories now
included in Pakistan were deemed to

1979 RS—8
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be the citizens of India under article
6 of the Constitution. That is why
1 pointed out that for all practical
purposes they are Indian citizens. In
this case difficulty arises because of
the Jammu and Kashmir commence-
ment of the Constitution Order, 1954,
under which two important conditions
should be fuifilled. They should
have ownership rights over imme-
vable property. Now they have only
possession rights.  Secondly, they
must be there ten years before the
order was issued. These twp stand
in the way. We are telling the State
Government—the Home  Ministry
also—that this should be looked into.

w mage waANE (s aEw): §
fer J@7RT W@, 33 AW oWAR
AW & qew B qeafew
feeal & wst@ #, go fo ¥, fawdt
§ M7 gL w_AT § WEAR gU, T,
A QX g7 feawy W7 ey =@l
WAE TG AEA AT AW S
Fremv § qfae gr 9w #1 fxad
fasfasr Fwd g, feay olem
3q ® wex 9T WY WS 58 fFG
g ¥ g Te & ) ¥ qF I
WTE g AAART FT ST GAFTN
20 HAW & gHANE A 98 A~
e @i fafew @y fegrawie
fefegae a1 qIST a1 5¢7 97 & W
q7AT 7 F7 43 g § WY 287109
Ft AY wgl @R fafe fqan) iR
A 9gel aIv I TWT T TIET
T 7 faar WT T T "W A
TN MY OSY 9T M UE UE F W
gifggal TSW T OIT A AR, aY
qF W ¥ oagr W7 &«
FT ST F GAAMAT HIT GRAT A
FT 3T AT A qrAr {5 i Aed
TATQ ¥ gma Ay W7 3gl
wia@Ad BT gl q@ ST MwaAn
QT AT Al A9 AR TW W
7IHT T F L FQ & W aF qar
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[ wzza wgatA na)
agY & W7 & amwaAar § f& ug
AARAAT Tq@ T 1 9® & q@r
g & e oqw Hor g @ g
T ¥ qar war § f5 o9/ FvEw
1 Fdt &1 51 g2 aF 9l Swar
B w7 Feggshia & 1947
d @ wafeqrsds Mg fefizae
' TH  ggMla qifEerat # o
WIFTIE wgi A AT w@ERe ¥
AT F7 AgT 1947 § FqA v Afeq
fear #iv g & aga & gfom &)
W €9 35 gvqe za ¥ gfwd ¥
a3 IT M & IR F N fazlEs
qT § ww ¥ aF ag § v faw
IT B WyFEA F A=A FT gF TG
g1 AfFa fow gadr & ara =3 )
WF FET F QT wAFE FT UF
FIAT & 1947 ¥ TG &1 AT A
WRRAAT F 273 & AN F 1 A wT
T fadlsty agf & 9@ #¥ agh A
afge A fra awd) 1 T8 AT F@T
frdtr avg 1 AT FAW AT I
AFd 9T K AgE WA TR IATR
FT FE §F 481 W7 F wIAT qFA
gl FAT WEA aFgl F &g gEET
AgT 9T qFG Wg HI% AN AG AN
FHQ | AT Tg 50, 60 FS(TT AW &7 33
T YIS M I g erie qra & fw
dza A Ve Al 97 ¥ fad a8
et frarasty, afew e qF 97 5
7t faars agar 2 f¢ 97 #1 Fq9 STH
& #iiT 97 &Y srade faam qand 533
R A9 F3d F fau 6@ 3w
F aFdl | food arw T A& gAT |
TT MEAHE § I+ 1 91T faeramar ar
f& zm dew wadlT & wiwen
gFnT Fvaw A ga  fewrear
AT OF AT [ F A1 I AT
T Qe gz feafear qw fear
7T IR g g% ¥ widee
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T fFar, @13 i@ FN 5 TN
A ST wmE  wE Qe F
TAIF W A" TT AL TG0 FT AT
gwar | mfEEqAEr T N SR
ari fear #wR &g @& fawe S
TE @ WA Feraw | I qife-
N F AR 7 UF ANEEw faoar
fo fsarew g% g 51 sg @ B
gaF SR A fadomtoe 7 fasd
g A guwl agf aud ) gw 98T I8
F fod darr g1 qifeeary & A
A, @ F 9 10 fadT gF FAER
f@ frmr fr@ a®@ ¥ agl 9%
IR 78 IR oY, wg e @fafea
ufer g, fewar afefes @
Afed gl T adf § v agh W
T & @ & A I odsy ¥ fa%
ag Fgar =@gar g ' A agr @)
A A R WO aEEAT § W WIOR
oriq ¥ fgevds & W &g @l
a8 98 @wd, @ ag dE« TEAdHC
F FedggAaw Fafanny g, @9
T &9 A3 GFd | AT F HIC @
AT F dra ag  algdia gl
aifgd & 9aR  Songehma At
fadistafora faar @ gaar & ar @i
W 9T A FgT Ted & hEAl 8
st wfga av dfww 33 ww & g
¥ AG AT ?

M D wifFwa 7 ozEr )
¥ @A % fad =gl & T K, = Fr-
w9 a9 A, afFenT § g gl
Tél faely, s o avg Réfade
@ fydisafon wze faat ®
dfwT & agt & A AHRAST FIEAT
¥ wd AR @) Al B @y A
$N g STE! FE A UE, wAle  qw@l
F T | 3 AET A TS| qEfd ag
fedism § ®e &, g9 W Iww) Wi-
e 7 § T owT garag 8
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fa @ ETG warede gg & fw
IHT F, FFT A FNE ATWE BF
g wiar & 9@ a8 ST & fwaR
g wrdr &, feggsh Fv qdiw S
oS gt 5w g AUS qgdid
¥ gATE | ¥ aga sy fefetmm
WX FFIAAEAT 70 ar uy  Foreel
gt Afeme & g fear oar 1 T
gifrdl q12 9T wEer FEAT Tfgq |

S STe 1< o et OFA
FHE A TS wAT F U e
fear, zg wHT wgd wodr Foad
FCA(T FE TIAHS Fl & & |
il gF 2§ W 6 & fr v fand
9% TIIFHET FAT AL waAr T QG
21 7g AT Fga Hiwl AR €@ Agd-
we F g 5 gy 91 WY ) -
AT T T whd g o P I
TARE 37 FAT AT A& D
QT AW D TIW G AfgT A WA
9 § ¥@r ag A T 14dqe
qT TH ], 79 T IR qME A
FT AT 8 | 37 FUT T F\ a8
feqis M afews aad o fowla €
waifas € 1997z T 2T G AT )
T TF Geg TITqE T AL AL R,
T WHAT TH TIE ASHFT GAT & 1
AT AT TIEART ¥ A gaA o
% 98 =7g & o 3qr wadqe FqEr
TS gy # fadidg wad 7 FdE
T gUF T FLAF qoew T4 § WL
gq qufEadr T @ wwa w3 ?

393 § BT Wigar § f¥ @
fegzsfisr F1 s1 steiT meme g% g,
FIAH AMA 4T T TIAAS 7 T w94
dgH A THT F AL F AR TG %
AT ad TAFI qalrag 4 7 5T 9T
FIEWT IIF AR qAT FAL, INF
fad Faa nadne aq @ wef g7

§iql d FZIBT ATgar § &
ag @ wffe ¥ owg gg AW

[RAJYA SABHA]
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g, wifesm & s50~60 e A
fad wifd L. .. (swawA)
=1 gugAla o med e #)
agr f@arg 1 50-60gSITAL . ..
(emrgerta)

H AT FEX QAN A0S A
ferid =l g ... ( wwaw )
I do not know. The Minister does

not have the figures.

MR. DEPUTY CHAIRMAN: I am
not saying anything about what has
been said ip the statement,

= wegR EHIN NG : 1T AT
A AEC FG BFF & TS AT G
feagg 2 (wauma) & 8
gz &1 figie av g g 1 A
fedigs mafome wdt wg 31 ot
EAN Figra § fF ot T aRr g
97 93 gT & Sa fEwd 4 gl 2
zafqe §ag « qoar Igat g &
g &t wrffeam & wid gr Aw
g el agi ofads ¥ 37 gwedy ¥
A ar gHL geaArde I F fag
HIFT F4T FT TG g 7. . (FAAER)

MR. DEPUTY CHAIRMAN:: It is
a State subject. You know it better
than anybody else. So, do not bring
in the State subject. You know, we
have a separate Counstitution for
Jammu and Kashmir, Therefore, do
not bring ingsll these matters, They
are not responsible for that. So,
please put the question. You know
all these things.

st Teg TERIF TG ST §
quHl AEAT g 5 TR #THR &
doiT wediTaws §, g AR NEW
g ¥ Sy ggead; ¥ REE R WEH
g. .. (esgam)
MR. DEPUTY CHAIRMAN: That
is why I say that.
ot wsgt W A dAfe ¥
gadgar g 5 aar @ @Al AR
@z qqd¥e faewe T@  AWR A
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dza At #7 qadr & 7 3@t ¥ W
ux afmamd a3dr d2re8 s
W f& AW 9 FRdTgma ®
1 wATHeE qifgaa §, €z e
FAW A WAV EF A& 7 wowe 1),
FL(T AT [ 7 Al F¢ 57 v@AT
qgd § ATIAFT LT § qigT fad g
AIHT FEA AR § T HAFIET F-
q7 festis & A # wifermrda #7380
#i S FqiE o IHR JT TEAHT 77
ST TF & ur WEl
M IveAnlE  FER waEm v
fear & 1 9. fAuded #3dy w1 warer
ST B
s Hegw EA NG : i fafageT

AET ¥R AT 9, (|EAwA)

MR. DEPUTY CHAIRMAN: That
is a different matter. (Mifdrruptions)

The Calling Attention does not con-
cern this. (Interruptions)

SHRI LAL K. ADVANI: [t con-
cerns. . . (Interruptions) 1 would
expect the Government should be
informed. After all, what is the other

oCcasion? He says that you raise it
on another occasion.

MR. DEPUTY CHAIRMAN: Call-

ing Attention relateg to the present
situation.

SHBI LAL K. ADVANTI: I would
not like the Chair to come in, This is
very relevant. (Interruptions)

off Heget Wi v F XE ATEAT
E B 7 ex wardii &1 warw wiy
=7fed )

LKL G (T PRI SR
S | (enaa)

WAt wEwmme G (s
W) A7 WA G gE & wm
FF e & 927 gAr §oaw g gar
AT Fifed | (awagi)
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st {eg& ERET WG /O HAT
FIGE AE A 97 WA @ AEAT
TR AEl 21§ a8 T@ica FRar §
fr & g #Q mow BT IwaT
s mear wifgd @ @ ot
q@AT Agar § B €T F @ Fi
o R qFRT 3 Hfay $ad
Wi "R AWAE Fr oAiuel e
FH IGFT K% d-ASE fAE AT
30 B &1 IW@IT § Fg AT
F faq qea @ @g AR AU €T AR
] WA AT W g Arg ?

S\ WEd AT W®E el
AN | am ¥ wwm sfoard gwlad
g1 81 § maE gg sAaAg g fa av-
FR F W TE g T WA gEAAN
Af 1 W owwA It Ame IeaT
qIT &) gAR amd & F "
faeqifiat &  wuaT &y Gfl'S' S
& 1304 AT AL A A § 1 O
G R B IgA FE 3T 2 B ag
S WS F AT AT A & WA WA
o far ufpqr wifeaw & faed
frad @i @rg @ @8 fe & 3
AFAT § AT ST qg FIHET AT ATAT
€ # £F sy @ wfEwE §
GG 0T ey EUEA)
fre s BT wwar g 1 A9 §O AR
q@ &\ & 47 AT FE §FAT | A6 I
e T I Woagy wOH Ww
A oafesm 9T Wi @ & AT S
FHIY FIg F HEIY gHIN eI &
faar agt fewaa W @R & w4
@A T4 0q 1398 & wiwwmw s
0¥ & & fRareds i T 8 Wiy |
e[ wHlw T@d #1 [ g AT}
Fagag wWIg faq a¥ & g
qrg Ardy e &1 e dA qee
5 & | Sei ©F AgaA ww |
WEATT Hrgd 4 &1 Fgr IEF A W
7d 93 wgar WiEd ar | SRR AF
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FE fr =0 |9 § wreagay #1 T -
T FHA § TF (qE & g 9w P
9¢ gH agF TEAITEITA T A FW @
& 1 7@ favar Arfad 5 g ea § 5w
Fg IZT W A I ¥ H AT
3 S AW R AT BIEHT qTA
qm #Y At #¥ ven F frg @
FE HT I T A ZH FOFIAI
& | gafad qdmT THE 7 Foqid
FIT gH TEAIRQT & fAE FCRE
agT & ard A WA GET  Fard
395 wF WA 2 5 g=E® i FaR
¥ g 501 SHREAA SIS AeE
¥ ag aga F9 el 81 w7 @il
Tfsgwagt aTTgT 4 IET Fa
a1 % 3sqrEwar S frar sre
WHT HEAT 9 Tgr g, fAEd @
258TRIAT SFHT 9qTA F ®7 § faa7
TAT SETFAT EIT H( T @ VE & |

AOT AT HAL 7Y A5 gerE ag W
g9 3T < & 1WT7 95T WA TeA FRat
5 #ar @ aifFaried sga g9
S FATIR TA0AT 67 3@ AVH qorar
Tigar g, w97 aga @@ ww g
SR qgrad & g7 qgvA qAr o
T yfed ez & T & wivdis
gaar ¥ #a1 #fzrzar gwmw e
Wl WMd B 130 v & 3
slsareat sy § (a1 g weaa
HAT § I8 gH T AT T I AT
dr @ &

SHRI KRISHNA CHANDRA
PANT (Uttar Pradesh): 8ir, the
Minister has rightly spelt out the

limits of the question. We are not
discussing the general question of the
Constitution of the Jammu gnd Kash-
mir State. Nor are we discussing Art.
370. That is not under discussion.
‘But the question under discussion is
very much our concern and should
be the concerp of the Jammu and
Kashmir Government, Both from the
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human angle and the circumstances
which are now before the House,
there are three kinds of refugees who
entered Jammu and Kashmir in 1947
which wag the first batch, then in
1965 and later on in 1971. Wy are not
discussing the refugees who came in
1965 or 1971. We are only discussing
the refugees “Who came in 1947
m this ig really one “ong of the
residues of the a‘ftermath of partition.
The whole country jg morally oblig-

eq to find a golution to this problem
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'a‘E}f"fha‘t ‘includes the Government_of

Jammy and KasHmlr—‘There‘fore our
approach has to be conﬁned to finding
a solution to this problem. I would
like to underline the desperation of
these persons who have been in India
for so long and have not yet got these
basic rights which the other citizens
have and to which referenceg have
been made by other friends. I won't
repeat them. They have even tried
to crosg intg Pakistan. Can you ima-
gine it? Just imagine whether there
would be any Indian who left Pakis-
tan in 1947 and who today are hold-
ing a dharng to recross into Pakistan,
Just think of the desperation which
is driving them tg thig course of ac-
tion We in this House must look at
the problem from the point of view
of these people. A question of num-
berg hag been raised. I think in 1947
one crore refugeeg came into India.
I go not know how many came into
Jammu and Kashmir. Some figures
indicate that it ig as high as gne lakh.
I dg not know. TUnlesg some mention
is made of the numbers, this discus-
sion may be in a vacuum. I think a
mention was made of a figure of 3000
appearing ip Some Newspaper reports
and J & K Governmen; says 3000.
There is another report saying that
5000 people are sitling in dharna.
There is also a mention gf some other
figure of 2000, If it ig a question of
2000 or 3000 persons, then I am sur-
priseq that t}ge _Eggplem is stil] There—
ut, in my view, the problem is much
larger So, let us know the outlines
of the problem. Let ug know how
many people are involved. That
would help both the J. & K. Govern-
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ment ang the Government of India
in solving thjg problem It would
be much easier in that case. I hope
that the Minister can give us gome
idea of the numbery involved. What
are the handicaps thesy people guffer
from? Ag Sheikh Sahib mentioned,
many of them are Harijans, He
referred to a law of 1954 of J. & K.
and thg orders under that Act. Now
one of the groundg for permanent re-
sidence is to holg an immovable pro-
perty. How many landlegg labourers
are there in J. & K, who don’t hold
any kind of immovable property?
Yet they cannot be denied citizen.
ship rights, But they are denieq in
reality under the Tenancy Act of
J. & K, even that right, They can-
not take employment there under the
Government., Their children cannot
go to the professional school or insti-
tutions of higher learning, They
cannot hold property, Sheikh Sahib
said that they cannot get loans, cannot
start any industry and gven the other
norma] protections are not available
to them. They cannot vote in the
State  elections. Therefore, their
children alsg suffer discrimination. It
is against thig backgrounq that this
matter hag to be considered. I would
like to pinpoint thig fact that these
people, after they came from Pakis-
tan, dig not go to any other part of
India. So the question of Indian citi-
zeng becoming the citizeng of J, & K.
doeg not arise. These are the refu-
geeg who have settled there, remain-
ed there 'for 30 odd years and should
be given all thege rights. It ijg pos-
sible for him not to compromise on
the overall principle of dual citizen-
ship which ig pracliseq under the
J & K. Constitution and tg limit the
problem tg these numbers. Then
perhaps a solution can be found.
Therefore, my gpecific question is
whether the Government of India has
discussed this matter with the Jammu
and Kashmir Government in the light
o¢ thig limitey problem and the
effect that this limited question has
on the citizenship question without
enlarging the whole argument which
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Hag that been done? What hag been
their response? And if there is some
difficulty that the Jammu and Kash-
mir Government cannot overcome,
what other positive, concrete solution
do they have in mind?

SHRI BHAGWAT JHA AZAD: Sir,
the last question is most important
and that js whether we have discus-
sed with the J. & K, Government
about this, As I have ggid about the
citizenship right, among the demands
of the refugees, we havy referred
this question also. But thig ig one
of the most important oneg which has
been gometimeg taken up by the
Home Ministry. And now, gince the
House is unanimous on this, we will
agaip take up this question with the
Government of Jammy and Kashmir.
Sir, there ig one gifference. The hon.
Member hag said, “Why do you say
about this immovable property con-
dition? Are there not landiess
labour?” They are there, But the
second condition that thjs ghould
have been there before the com-
mencement of the Constitution Order
o 1954, ten Yyearg before. Those
landless were there ten years before
and, therefore, they are citizens...

SHRI KRISHNA CHANDRA
PANT: Which month of 19577 They
may also have been there It would
be a matter of , couple of months
this way or that way even under the
second clause,

SHRI BHAGWAT JHA AZAD:
1954. And I would ...

SHRI KRISHNA CHANDRA
PANT: That means, the Act and
not the order

SHRI BHAGWAT JHA AZAD:
Therefore, T wwuld say that in this
case what the difficulties are of the
Jammu ang Kashmir Government, I
think, every detail is known to all
the Members Who have the full in-
formation about that. W, are trying
to hammer on that and trying to find
out the way of what can be done.
Sir, T forgot to reply to one impor-
tan{ question raised by hon, Rehman
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Saheb that there are cases where
these refugees who came and got the
land, and if those who evacuated are
coming back, they gre being dispos-
sessed. Some friends alsg told me.
Now, the hon. Member also tolg me.
And I would like {0 have a few such
cases—And I have told those who
came to gee me, Mr, Rattan and other
refugees—so that I can address this
question to the Jammu and Kashmir
Government, Sir, hery I wang to em-
phaside this, The hon. Members,
Pantji, Advaniji and Rehmanji have
pointeq out this. It ig really a very
important question ang we are trying
to do our best. And it ig surprising
that those whg came are forced to
go. We wil] take up this with the
Jammu and Kashmir Government
seriously.

A RILF AT @ | T97 Fgar
q%F ATAT 7

Y ANGH | AT ¢ FAL AT
g9 | giar al gaR wiw a% & §9q
AT, 4T A HL 19§ 77 §, TAL A
TIHF

MR DEPUTY CHAIRMAN: Let us
hear the other side.

SHRI KRISHNA CHANDRA
PANT: Sir, I had asked an important
question. I asked: What are the di-
mensions of the problem? What is
the number involved? Some idea,
some assessment must he there,

MR. DEPUTY CHAIRMAN: He has
already gsaid that,

SHRI BHAGWAT JHA AZAD: 1
have already said and it is a dques-
tion of repetition, Thery are two
dimensions. I gaid that o far ag this
particular issue is concerned, we got
the last communication from the
Jammu and Kashmir Government
who put the figure in 1979 at 2,752.
About the other dimension which the
hon. Members are saying that it
might bo larger, as I told you, Sir,
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we do Dot keep the number and the
censug of those who themselveg had
the courage and the conviction to set-
ile there. Therefore, now, we will
again try to find out what the present
number is. But this ig the number go
far communicated to us.

SHRI LAL K, ADVANI. Is it 2,752
families?

MR. DEPUTY CHAIRMAN: He
said families,

SHRI BHAGWAT JHA AZAD: I
said families,

v

SHRI GULAM MOHI-UD-DIN
SHAWL (Jammu and Kashmir): gir,
I have already heard and ag far as
the motives of my friends are con-
cerned, I wil] not attack them. But
the question is that we will not allow
another Assam in Jammu ang Kash-
mir State,. Let us be crystal clear
about it. It is not we who asked them
to go or not to sit there on our own
Jand, It is the State subject certifi-
cate ang law and the Act enacted by
the Maharaja long before the inde-
pendence of the country ~ At that
time it wag incorporated in the State
Subject Act that a person must have
either of the two qualifications. I
want to correct my friend herg who
says that both the conditiong must be
there, that, firstly, he must be a per-
manent resident of that State and
secondly, owning property there. A
person cannot own property there in
the State of Jammu and Kashmir un-
lesg and unti] he is a State subject.
Ang as far ag the Act of 1954
or the Order jssueg under that is
concerned—that was enacted there—,
that too says ‘10 yearg before’, and
that comes to 1944, Please set the
record correct. As ‘far as these re-
fugees arg concerned, my friend says
out of sentimentg that they are Hari-
jans, Ours ig a secular State. We are
not concerned with whether they are
Muslims, Hindug or Sikhs or Hari-
jans.  Whosoever it be whosoever
wantg to settle in Jammu and Kash-
mir State, cannot buy property or
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get employment in State service un-
less and until he ig a State subject
and that Act is there,

Now, the question arose that as far
ag these persong arg concerrie , after
the partition of the country they were
living i that part which s now
Pakistan, they were not citizens of
the Staty of Jammu and Kashmir,
and from Shakargarh or Sialkot they
entered the State and forcibly occu-
pied some land. Now we have the
Agrariafl Reformg Act there under
which lagd is given tg the tiller but
the real ‘iwners of this property are
somewhere, who are yet tg be identi-
fieq by the Centre. That is to say
that the Evacuee Property Act and the
Agrarian Reformg Act in the State
has graciously, out of magnanimity,
alloweq them to retain the possession
of that land ovn a temporary basis so
that when the matter of thege refu-
gees and the evacuee property bet-
ween the two countrieg ig settied, that
too can he settled there,

Now, the hon Minister has said
that they are taking up the issue. My
submission in this regards is that noth-
ing should be done—we request {for
that, we plead for thaf, we appeal for
that—which will jeopardise the inte-
rests of that hilly State, a sensitive
State, where we have very meagre
financial resources,

As far as the queslion of refugees
of 1965 or 1971 is concerned, my
frieng hag said that the refugees were
resettled ang they own land there.
They were not refugee; when the
conflicty aroge in 1985 or 1971, They
were the citizens of the State who
had to evacuate to the other side
when the pccupation took place and
when the occupation was vacated they
returned to their homeg ang hearths.
It is not the question that the State
Government hag shown any favour to
them., They are there whether they
are Hindus, Muslimg or Sikhs. But
when the ceasefire took place and
fandg were vacated, which were
occupieq forcibly by th, other side,
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they occupied their landg and their
own property. Just for clarification I
may say that it is not the possession
of land, possession of land can be as
a tenant or op hire-purchase or what-
ever that is, but the thing is that it
must ba the ownership of lard which
can entitle him to get the citizenship
rights of that State. My friends has
raised the question here that the
State Government ig doing discrimi-
nation against them. There is no such
thing absolutely, But so far as these
2700 persons are concerned, we want
them ag other migrant labour is there,
but the question of their owning pro-
perty and having the right of vote
in the State Legislature is not possi-
ble because they are not State sub-
jects, How can we help them? Of
course, ag far as the Centre jg con-
cerned, it can help them and should
help them on humanitarian grounds.
We have ng grudge. But it should not
be at the cost of the State exchequer
or, much less, the property owned
by the citizeng of the State of Jammu
and Kashmir. Thank you, Sir.

st wegw gHE wE : fao wife-
IEI WA & wgA o fF fdr foar-
Ta F g F AREHT F7 Fg7 fafesa-
faq <ge g faar @@, SEF R
%S TF &S qo F FHaAT g fony
42-9% geEEAAd a fedwafa uie
feaad &\ AR W AT DA F
Wz gewde afefede sy fag w
Fqite § ar@t & wrfaw § & faw o
TqT & SWHI Al &4 € |
SHRI GULAM  MOHI-UD-DIN
SHAWL: T refute the charge. Ag far

as thig is concerned, I refute the
charge. You can prove if.

st wIN @EE w@ F ag
arfas w<ar §. . (W9R)

SHRI GULAM  MOHI-UD-DIN
SHAWL. I refute the charge. It i5 a
baseless charge, H, helped them in
all respects so that he creates des-
tabilisation type of 5 situation in the
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State just ag he wants it in other
States, There is no question; we will
not allow it.

SHRI BHAGWAT JHA AZAD: Sir,
the hon. Member holds him own
opinion but I may only point gut a
few instances how the Jammu and
Kashmir Government have been con-
siderate. Let him not say that noth-
ing has been done. The very ‘fact
that these persong have been given
the right to vote in Parliamentary
elections is an admission of the fact
that they are kind to these persons.
Number two, they have given lands
to them, though they have not so far
accepted their property rights. That
is another proof. Number three: An
amount of Rs. 3,500 was decided to
be paid to these persons—to each
family—by the late Pandit Jawahar-
lal Nehru, and we ganctioned this
amount of Rs. 3,500 for each family,
out of which Rs. 2,500 have been paid
to the rural families in the form of
land. This is another proof. So,
what the hon. Member is saying is
not the fact. The fact is, Jammu and
Kashmir Government are considerate
to them and we are trying to talk to
them and find out from them where
the discrepancies are, and if the
’people are coming back from the
other side, the State Government
should consider giving some other
lang to them. So, the hon. Member’s
saying that “we wilj not allow it” is
not the question; we are allowing it,
Jammu and Kashmir Government
hag dohe it, T have given you the
caseg already.

st sregA EWIA WA TT 35 i
S AT HETES FEHT & NG
33 ¥ ¥ xE 3@ f7Ar g,

SHRI BHAGWAT JHA AZAD: 1
have given you 1-2-3 points by which
Jammu ang Kashmir Government
has agreed, and on the further ques-
tion, we are trying to talk to them.

[ RAJYA SABHA ]

denial of citizenship 242
to West Punjab Refugees

SHRI MANUBHAI PATEL (Guja-
rat): Sir, thig ig not a limited pro-
blem of 5 limited State or of a
limited nature. This ig a national
problem because it wag none of the
faults of iHese persons, the refugees,
who had to leave their hearthg and
homeg and come to a place where
they are suffering now, ang they have
come to the point of desperation so
much thag they have now put their
lives at stake, It is unfortunate if an
hon. Member of thig august body
takeg a stiff attitude towards this
problem. I do not think it will be
helpful in solving the problem or
will be helpful ipn requesting the
State Government or getting the
sympathy of the State Government
to help the Central Government in
solving thig problem. Ultimately, the
State Government is a part of the
Union Government, it ig not a foreign
land. And for the sake of conveni-
ence, if you have agreed to certain
arrangement, it does not mean that
any State Government can take a
different attitude or g different line
from the Central Government, be-
cause in problemg like thig where the
main aspect ig the humanitarian as-
pect, no political consideration or
party consideration should come in. I
am sorry that the hon, Member from
Jammu and Kashmir has taken a gtiff
line as if he was talking on behalf of
the State Government, whereag the
hon. Minister just now gsaid that the
State Government ig trying to help
in golving the problem.

MR, DEPUTY CHAIRMAN: His
party ig the ruling party there.

SHRI MANUBHAI PATEL: 1If he
passes such remarks, it is unfortu-
nate. ..

SHRI GULAM MOHI-UD-DIN
SHAWL: My gubmission ig to set the
records straight. I am not speaking
on behalf of Jammu ang Kashmir
Government but as far ag that State
ig concerned, I am g citizen of that
State, 4

SHRI MANUBHAI PATEL: As a
citizen, it ig allright. But he cannot
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say ‘we would not allow’ It is not
‘we. Ultimately, it is the State.
Who is not going to allow them? As
a citizen of India, I can move in any
part of the country, It is my Con-
stitutional right. If gne takeg 5 tech-
nical attitude, it will be very difficult.
I do not want tg use harsh words.
But on whom the State of Jammu
and Kashmir thrives today? On whose
financial help? Qp whose support?
Practically, a lion’y gshare js being
utilised by that State and the whole
country is sacrificing in order to
maintain that border [State because
we believe that it is a part and parcel
of our country. We have said, it is
the crown of India. Hence, we should
not take that gttitude. If we take
that technical attitude, it will be very
difficult for any border State even..,
(Interruptions) It will be very qiffi-
cult. .. (Interruptions)

MR. DEPUTY CHAIRMAN: Mr.
Shawl, you have made your point.

SHRI MANUBHAI PATEL. Sir, the
recorg shoulg be put strajght and the
background must also be very clear.
In thig background, I would request
the Government t, consider certain
recommendationg madg by the Peti-
tions Committee The Petitiony Com-
mittee is a responsible body created
by this House and if thege recommen-
dations are not respected it will
mean an insult to the House.

MR. DEPUTY CHAIRMAN. Hs has
already said it. He has replied that
he ig considering this, He hag assured
that he ig considering this. Do not
repeat the same thing.

SHRI MANUBHAI PATEL: When
the Petitions Committee consisted of
Members of Parliament, where is the
necessity of a second Parliamentary
Committee to go into this and recom-
mend some other things? These are
the recommendations made by the
Petitions Commttee, after examining
so many witnesses, after touring the
whole arsa, after taking the risk of
going up to the border even, to study
this problem. This is not also a
partisan attitude or a partisan view.
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This Commuttee consisted of all Party

Members. It is practically the recom-
mendation of this House, As far az ¥
the legal position is concerneg or as
far as the position of the External
Affairg Ministry ig concerned, I can
understand that, But ag far ag the
financial position is concerned—may
I invite the attention of the hon. Mi-
nister—where ig the difficulty? As
far as the legal position or the posi-
tion of the External Affajrg Ministry
is concerned, I can understang that,
because these are very delicate mat-
ters and we woulq not like to interfere
with that. But there are certain
things to which even the Law Ministry
and the External Affairs Ministry‘r
would agree. When this is so, where

is the difficulty for the Government

to agree to certain things and imple-

ment them? This report was sub-

mitted in June. Now, nine months
have gone by. Why is the Govern-
ment sitting tight on that? During
these nine months have you not
screened this report and ‘have you
not gone through the recommenda-

tions made Dby the Committee? As
fay as the question of proprietory

rights on the land they have occupled

js concerned, I can understand that
some difficdlties may be there. But

can it not be leased out for 50 or 90

yearg and it is possible... ¥

MR. DEPUTY CHAIRMAN: They
1we already in possessi

SHRI MANUBHAI PATEL: There
is no legal difficulty. Will the Gov-
ernment consider it? I am putting
the question,

MR, DEPUTY CHAIRMAN: That
point has already been replied to.
You need not make that point again.

SHRI MANUBHAI PATEL: 'Then.
there is the question of registration
of claims. While paying the amount
to the registered clhimants, the diffi-
culty with the Jovernment is that
there is no proper registration.

MR. DEPUTY CHAIRMAN: This _
is not the point.

SHRI MANUBHAI PATEL: May
I know from the Government
whether, in order tg solve this pro-
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blem of registration of claims, even
without registering, would they give...

MR. DEPUTY CHAIRMAN: How
can they?

SHRI MANUBHAI PATEL: Sir, you
hear me properly. (Interruptions) I
will convince you.

MR. DEPUTY CHAIRMAN: Every-
one is convinced on this point. Thais
is not part of this Calling Attenion.
You are unnecessarily going beyond
it.

SHRI MANUBHAI PATEL: Sir. 1
will convince you.

MR. DEPUTY CHAIRMAN: This is
beyond the scope of this Calling
Attention.

SHRT MANUBHAI PATEL: Sir,
Why were they in desperation to
cross the border? This is because
they have been suffering. If this
problem is solved, they will «come
back. (Interruptions) I am putting
the question. Sir, the hon. Minister
has stated that the number is round-
about 2,000 or so. Is it difficult +to
pay ex-gratia a total amount of

Rs. 12.000? Thig is the solu-
tion. They are prepared to
1 p.M. salve the whole problem if
ex-gratia payment of Rs.
12,000 is made to the State Govern-
ment, '

MR. DEPUTY CHAIRMAN: You
have not followed his reply. You
have not followed the point. (Inter-
ruptions). That is not the point. You
are unnecessarily taking the time of
the House. You should know the
paint,

SHRI MANUBHAI
the Government consider advancing
this amount to them in order to
solve this problem? Then there is {ne
question of the land which was
occupied by these displaced persons—
about 26 canals or so. When the
others also have ceme back, it has
become very difficult......

MR. DEPUTY CHAIRMAN: That
is a different thing.

PATEL: Will
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SHRI MANUBHAI PATEL: These
are the root causes of the problem.
Will the Government treat thes, in
order to solve this problem, at par
with Chhamb refugees so that the
problem is solved?

MR. DEPUTY CHAIRMAN: Mr.
Patel. T am sorry, you are not clear
about the problem. You are ralsing
a different peint of Chhamb and
Jaurian. (Interruptions).

SHRI MANUBHAI PATEL: Thi
is the root cause of the whole issue.
That is the whole problem, Why
have they gone away? Why is the
Governemnt not solving the problem?
Tne Minister says that if it were
left to the Rehabilitation Ministry he
would have solved it by the evening.
If it can be solved by the Rehabilita-
tion Ministry, let it solve the problem
not before the evening. but before
the end of this month. If that is
done I am sure the refugees or the
displaced persons who are forced fo
take this decision and who have be-
come desperate, who have staked
their lives, will not do that. It is our
responsibility and I tell you that it
is the duty of the Government, the
Governemnt is duty-bound to see
that they did not suffer because of
them or because of their action. It
has been none of their fault. They are .
suffering because of the overall
naticnal problem of partition in those
days. If you solve their problems,
which is not difficult for you, it will
raise the prestige of the Government
also.

SHRI BHAGWAT JHA AZAD: Sir,
the very fact that 1 said that had it
been left to us we would have done
it by the evening. only shows that
there are some difficulties in the pro-
blem. That is why we could net do
it. It should be apreciated that they
are not %he only people who are
affected. As I said, there are lakhs
of other people who came--about 45
lakhs frcm the west and about the
same number from the east—and the
problem has been solved. This pro-
blem is there because in 1947 they
crossed over and I have already ex-
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plained, as the ‘non. Member also
knows, what the reasons are, There
is certain order under which we have
to work. They have to be glven
some concession. All I say is this that
the Petitions Committee hag made a
good report. All the Members were
there. I have gone through every
line of the Petitions Committee’s
report. I know what you want to
say in the report, that you want
Rs. 12,000 to be given as ex-gratia
payment, you want that land, 48
kanals, be given, all that I remem-
ber, but we have some difficulties.
In the Dbeginning we had taken a
decision that a total of Rs. 3500 will
be given. Rs. 2500 will be taken as
the price of the land and Rs. 1000
being given towards their resettle-
ment etc. Now they are saying and
I am fully aware of that that an
amount of Rs. 2500 should be given
to them in full. (Interruptions). All
that we know, but there are difficul-
ties and as I told you, those difficul-
ties are known to the hon. Members.
It is not a one-sided affair. I have to
request the Jammu and XKashmir
Chief Minister, Shri Abdullah. He is
also a human being. He has to con-
sider the question about land. Now
the problem is, he has got his own
problems in his own State. So, I have
to talk to them argue with them,
make them agree and seitle the issue,
We will do our hest in the light of
what the hon. Members have sugges-
ted and also in the light of what the
Petitions Committee ang other reports
have recommended.

A dRa W gwe (W9 A1
FrAIT)  Swa fegdr  davdm,
I NG TEHAM AWRT 7 FIHAT
W A W WA 9 aET &
VRIS STFT AR GY §, WU
Fgt g AwAr W1E, wE wreginT
AT WE I A AZY THa |
¥ oo avm f& a8 19w ) S
el afewon WS WY €T FIorae Ag)
S Tel ISWY ATAT ATEAT ) 97 <&r
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2,38 9fs faelt &, o faadt &0
Tg qfwa arg @ F

= Feawmafe a2 madygi

Y JYTT R AN 0 ZFET 399 *Y
Wt g, wis qfwwad agf &1 @ fue-
ST ET AGAT 1 3G A3 QAR AGAT
2 1% qgRdT 7 gy dea naA-
#T QAT fraxw frdy a0+ § sgw
g7 &3 41 g fama awar §
BT IR AT & gA AT STAT §
M 2R #1797 0F & f1 g7 23 fawsar,
agr fendar

uF am g fafaszx grgg ¥
98T | Tg WHAT FE qIT F FaqT
q G & | FAq0 TaAET T a0
gHAa ® WY 1 39 Fsq WY ag Agar
ar 1 & fafrezy gga & ag qg
f& wist 7 & gfwd #iX sigges
FEZ AW &I FJRAT 4% FIF
3T F A9 I 95 F W@ T, W7
3T &1 gRAT A7 dF " ar gl
T U qIEga B 2q wraa ¥ fRaar
ax faar, a1 gamw fao oHix g9
AT AQS g 7

3 \ .
A qeiw @AW w@: d w
T FI% FEAT AZAT § |

A IqaNGE . HIT  # 4
T Tq0 g (AT )
You know everything. No, please, I
will not allow this.
Y BaIw TEHIA WG : A TH-
AT WFGAATH g |
MR. DEPUTY CHAIRMAN: Let
me see what ig the personal explana-
tion. You will make political allega-
tions,
ol galw WWANE : 7 0F
T8 % JIX T FEAT £
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=it Sggwafa w17 g I F;T
SaTa &0 |

This will mean a long reply.
(Interruptions) Please sit down.

N ALT @AW [@ IR A
g1 f& &) AT =T v aEs
® AW A gEFqd g | fawm a3
AIATATZR. 7T FHq & (s0q919)
fqa avtt % 9@ 4@ & s@T @
TE AR WIS AEN F A &y F
aFa & WT ... . FEEr &%
FAT GHT § !

it Feawiala ;. dfew )1 m@
A qifafeas efx g & 1w
T I qTG FT G W@ & |

ot W TEAR WE AT A1
§ uF are #E T4 )
Y IqEaEfe 0 o mE@ &

FIX H R wgl owEr

You are not the Government there.

SHRI BHAGWAT JHA AZAD: To
the best of my knowledge and subject
to correction, no such effort was
made during that period. Now that
the hon. Members are very serious
and telling us so, certainly we shall
look into the matter and from our
side we will make all possible efforts.

SHRI MANUBHAI PATEL: Your
Rehabilitation Ministry’s record will
have to be considered. It was your
duty. It is a continuous process,
whether it is this Government or that
Government. Why do you reply like
that? (Interruptions).

SHRI BHAGWAT JHA AZAD:
What for are you shouting? What
did you hear? (Interruptions)
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SHRI MANUBHAT PATEL: There
was no Janata Government in Kash-
mir, The Kashmir Government was
there, (Interruptions) If you say
about Janata Party regime, in
Kashmir it was your Government.
Why do you enter into this? We
have not entered into this,

= T TAFENT ¢ [T T AR
qF F a7 fRar ? 9w FEg Ag
weeE FrEe w4 A |

St weFW WHE AE@ Qv
A AE TG g, oW T Ay g
o fayar 7 OWIT SRS AER
Foawe A= gwl ev
ufear & foggsiisy #1 agm@Er |

MR. DEPUTY CHAIRMAN: Order
please. Now we have to take up
special Mentions. But there are a
large number of Members who want
to speak and we shall not be able to
finish it. So, if you agree. we can
take it up after lunch at 2 o'clock.

qEF A FAAE 2 A9 ¥ F Ay
exfire Y sral g1

The House then adjourned
for lunch at nine minutes past
one of the clock,

The House reassembled after lunch
at three minutes past two of the clock,
The Vice-Chaigman (Dr. Rafiq
Zakaria) in the Chair.

REFERENCE TO THE STRIKE BY
THE EMPLOYEES IN PUBLIC
SECTOR UNDERTAKINGS ALL
OVER THE COUNTRY ON THE
11TH MARCH, 1981.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Special Mentions.
Stari Dhabe. (Interruptions).

SHRI SHRIDHAR WASUDEO
DHABE (Maharashtra): Mr. Vice-



